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21.  From the above replies, we note that during the course of 

assessment proceedings, a notice u/s.142(1) of the Act dated 

23.11.2021 was issued by the Assessing Officer asking for the 

deduction claimed u/s.80IA(4) of the Act to which the assessee has 

replied that it is an Associate of Agro Infrastructure Developer Pvt. 

Ltd. which is required to follow Indian Accounting Standards (IND-

AS) due to the conditions laid down in Companies (Indian Accounting 

Standards) (IND-AS) Rules, 2015 effective for the assessee company 

during A.Y. 2020-21.  In the said Indian Accounting Standards, some 

of the income and expenses recognized in the profit and loss account 

of the company which being notional or not allowable/deductible as 

per the provisions of Income Tax Act and hence added back while 

computing the taxable income.  Thereafter, a note was also given 

about the notional profit/loss in initial recognition of investment and 

notional unwinding interest on provision for overlay pertaining to 
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